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R.Nageswar Rag . .Ag

1, The.Cen=ral Manager,
Hyfarakad Telecom District,
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Secretary, Telecem Department,
Senchar Bhavaen, New Delhi-1,

3, 2ri K.Sayunna ' « +R®

Ceunsal for the applicant : Mr,.TVVS,Murthy

Ceunsel fer the respendsents : Mr,V.Bhimsnna, 2241,CGT

CORAMi=-

.

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Suryalek Camplex, Hydsrabad.

One cepy to m:.)u:ahimanna, ﬁd@l?CGBC., CAT.,‘Hyd:

The General Manager, Hyderabad Telscem Districe,
The Sscretary, Telecem Departmant, Sanchar Bhavan, N

One capy te Mr; Tyvs.furthy, &du@cata,,CAT.,_Hbd:h-

One copy ta_D:R:(A),‘CRT., Hyé:

Dﬁﬂ duplicats cepy.

ny Delhi.
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